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ASBA"

Simple, Sate, Smart way of Application- Make use of it!!!

“Application Supported by Blocked Amount {ASBA) is a better way of applying to issues by simply blocking the fund in the bank account,
| investors can avall the same. Mandatory in public issues, No cheque will be accepted, For further details check section on ASBA below,
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LASMFTED B4 NAEMTS INTERFACE

and bank account. **

{5C5Bs) or o use the fackity of linked onling frading, demal and bank account,

W, SE0L.0OV.AN.

UPI - Now mandatory in ASBA for Investors applying through Registered Brokers, DPs & RTAs. Investors also have Ih&:
oplions to submit the application directly to the ASBA Bank (SC3Bs) or lo use the lacility of linked online trading, demat

Investors are required to ensure that the Bank Account used for applying is linked to their PAN,

**UPI - Now available in ASBA for all individual investors applying in public offers where the application amount is up to 3 5,00,000, applying through Registered
Brokers, Syndicate, DPs & RTAS. Individual Investors and Non-Institutional investors also have the option to submit the application directly to the ASBA Bank

ASBA has o be availed by all the investors except anchor investors. For details onthe ASBA and UP| process, please refer to the details given in ASBA form and the
Abridged Prospectus and the section “lssue Procedure” on page 296 of the Prospectus. The process is also available an the website of Association of Investment
Bankers of India (“AIBI"), the website of BSE Limited ("BSE") and in the General Information Document (GID). ASBA Application forms can be downloaded from
the websitz of the Stock Exchange and can be obtained from the fist of banks that Is available on the website of Securities and Exchange Board of India (" SEBI™) at

**List of banks supporting UPI is also available on the website of SEBI at www.sebl.govin. For the list of UPI Apps and Banks five on IPQ, please refer to
www, sebi govin. Investors applying using the UP1 Mechanism may apply through the SGSBs and mobile applications whose names appear on the website of SEBI
(hitps:/'www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&inimld=40 and hiips://www.sebi.gov.in/sebiweb/other/

OtherAction.do TdoRecognisedipi=yes&intmld=34) respectively, as updated from time to time,

For Issue related grievance investors may contact: Sun Capital Advisory Services Private Limited, Mr. Ghanshyam Kapadia / Mr. Ajesh Dalal, Tel: 022 6178 6000 /
001, Email; mb@suncapital.co.in, For UPI related queries, investors can contact NPCI at the toll-free number; 18001201740 and Mail Id; |pe.upi@npei.ong.in;
Indusind Bank Limited at Tel: +91 022 6106 9318 and Email: chattesjee_kaushik@indusind.com; and the Registrar to the Issue at Tel: +91 406716 2222 and E-

Date: July 21, 2026
Place: Rajkot

Jurisdiction,

mail: advancetech.ipo@@kfintech.com;. All Investors shall participate in this issue only through the ASBA process. For defails in this regard, specific attention is
invited to "Issue Procedure” on page 296 of the Prospectus. Applicants should ensure that OP 1D, PAN, UPHID (if applicable, in case of investor applying through
LIPE mechanism) and the Client 1D are correctly filled in the Application Form, The DP 1D, PAN and Client |D provided in the Application Form should mateh with the
DP 10 and Client |D available in the Depository database, otherwise, the Application Form is liable to be rejected. Applicant should ensure that the beneficiary
account provided in the Application Form is active, Applicants should note that on the basis of the PAN, DP 1D and Client 1D as provided in the Application Form, the
Applicant may be deemed to have authonzed the Depositores to provide to the Registrar to the Issue, any requested Demographic Details of the Applicant as
available on the records of the depositories. These Demagraphic Details may be used, among other things, for any correspondences related to the ssue,
Applicants are advised to update any changes to their Demographic Details 25 available in the records of the Depository Parficipant to ensure accuracy of records.
Any detay resulting from failure to update the Demographic Detaits would be at the Applicants sole risk,

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed fo them inthe Prospectus.

RISK TO INVESTORS: Investments in equity and equity-related secunties involve a degree of risk and investors shoubd not invest any funds in this Issue unless they
can afford to take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before faking an investment decision in this Issue.
For taking an investment decision, investors must rely on their own examination of our Company and the Issue, including the nisks invelved. The Equity Shares in
the Issua have not been recommended or approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Prospectus. Specific
attention of the Investors is invited to section titted "Risk Factors™ on page 24 of the Prospectus,

The Company is proposing, subject to market condifions and offer consideralions. the Issue of its Equity Shares and has filed the Prospectus with the BoC.
Investor(s) should read the Prospecius carefully, including the Risk Faclors on page 24 of the Prospectus before making any invesiment decision. The
Equity Shares have nof been and will not be regisfered under the LS. Secunties Act 1933, as amended (“'Securiltes Acl”) or any state securities laws in the
United States and rmay rot be issued or sold within the United States or 1o, or for the account or benefit of, “ULS, persons™ (as defined in Regulation S of the
Securities Act), except pursuant to an exemption from, or in a fransachion nof subject to, the registration reguirements of the Securifies Act. Accordingly, the
Equily Shares will be issued and sold (1) in the United States only to “qualiffed institutional buyers”, as delined in Rule 1444 of the Securities Act, and (i) oulside
the Umited States in offshore transaclions in renance on Reguiation & under the Securities Act andin compliance with the applicable laws of the jurisdiclion where
Such fssues and sales occur. The Equity Shares have not been and will not be registered, lisled or otherwise qualiffed in any ather junsdiction oulside India and
may not be offered or sofd. and Applicalion may nof be made by persons fn any such jursdichion, except in comphance with the applicable faws of such

ADVANCE TECHNOFORGE LIMITED
Sd/-

Nilesh Shambhubhai Moliya
Designation: Managing Director
DIN: 03480165
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Criminal Courts, Ludhiana

In The Court Of Ms. Prabhjot Kaur
Sandhu JMIC Iludhiana

COMA/3306/2024

Peshi: 13-08-2026
publication notice for proclamation under section
82 CR.PC Cpmplaint R/w sec- 138 of N.I ACt

Kotak Mahindra Bank
Vs.

Sartaj Khan
CNR NO: PBLD03-005759-2024

Notice To: Sartaj Khan s/o naim r/o 131,
sitarganj, udham singh nagar, sitargan;,
rudrapur- 262405 uttaranchal
Whereas it has been proved to the
satisfaction of the court that you, the
accused above named cannot be served
in the ordinary way of service. Hence,
this proclamation under section 82 CRPC
is hereby issued against you with a
direction that you should appear
personally before the court on 13-08-
2026 at 10:00 a.m. or within 30 days from
the date of publication of this
proclamation. Take notice that, in default
of your part to appear as directed above,
the above said case will be heard and
determined as per law, in your absence.
given under my hand and the seal of the
court, this for details login to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

JMIC Ludhiana
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"IMPORTANT"™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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Offer” or “Offer”).

Friday, July 17, 2026 (LOF).

specified.

@
()

of the SEBI (SAST) Regulations.

OFFER OPENING PUBLIC ANNOUNCEMENT IN ACCORDANCE WITH REGULATION 18(7) OF SEBI (SUBSTANTIAL ACQUISITION OF I
SHARES AND TAKEOVER) REGULATIONS, 2011, AS AMENDED AND CORRIGENDUM TO THE DETAILED PUBLIC ANNOUNCEMENT
WITH RESPECT TO THE OPEN OFFER TO THE SHAREHOLDERS OF

TRIO MERCANTILE & TRADING LIMITED

REGISTERED OFFICE: 613/B, Mangal Aarambh, Near Mcdonalds, Korakendra,Off S.V.Road, Borivali (W), Mumbai, -400092
Tel No. +91 90760 44603, Website: http://www.triomercantile.com/ E Mail: triomtl@gmail.com

Open offer for acquisition of up to 3,39,68,300 (Three Crores Thirty-Nine Lakhs Sixty-Eight Thousand And Three Hundred) fully
paid-up equity shares of face value of ¥2.00 each (“Equity Shares”), representing in aggregate 50.00% (Fifty percent) of the total
issued, fully paid-up and voting share capital of TRIO MERCANTILE & TRADING LIMITED (“Target Company”) from the public
shareholders of the Target Company by Kaushik Jagannath Joshi (Acquirer), Amita Kaushik Joshi (PAC 1), Krishna Kaushik
Joshi (PAC 2), Radhika Kaushik Joshi (PAC 3) and M/s. Joshi Kaushikkumar Jagannath HUF (PAC 4), at an offer price of %1.25/-
(One Rupee and Twenty five Paisa Only), with an intention to acquire control over the Target Company, pursuant to and in
compliance with Regulation 4 and applicable provisions of the Securities and Exchange Board of India (Substantial Acquisition
of Shares and Takeovers) Regulations, 2011, and subsequent amendments thereof (the “SEBI (SAST) Regulations”) (the “Open

This advertisement (“Offer Opening Public Announcement”) in accordance with Regulation 18(7) of the SEBI (SAST) Regulations and
Corrigendum to Detailed Public Statement is being issued by Interactive Financial Services Limited (The “Manager to the Offer”) on behalf
of Kaushik Jagannath Joshi (Acquirer), Amita Kaushik Joshi (PAC 1), Krishna Kaushik Joshi (PAC 2), Radhika Kaushik Joshi (PAC 3) and
M/s. Joshi Kaushikkumar Jagannath HUF (PAC 4) in respect of the open offer to the Equity Shareholders of TRIO MERCANTILE & TRADING
LIMITED (hereinafter referred as the “Target Company”). This Pre-Offer Advertisement cum Corrigendum should be read in conjunction with
the (a) Public Announcement Dated May 26, 2026 (“PA”); (b) Detailed Public Statement (“DPS”) which was published in all editions of
Financial Express (English and Gujarati) all editions, Jansatta (Hindi) all editions and Navshakti (Marathi) (Mumbai edition) On Sunday, May
31, 2026; (c) Draft Letter of Offer dated June 05, 2026 (DLOF); (d) Letter of Offer along with Form of Acceptance-Cum-Acknowledgement dated

This Advertisement cum Corrigendum is being published in all newspapers in which the DPS was published.
The capitalised terms used in this Pre-Offer Advertisement cum Corrigendum have the meaning assigned to them in the LOF, unless otherwise

1. The Offer Price is being ¥1.25/- (One Rupee and Twenty-five Paisa Only) per Equity share of the Target Company, payable in cash in
accordance with Regulation 9(1) of SEBI (SAST) Regulations. There has been no revision in the Offer Price.

2. The Committee of the Independent Directors of the Target Company (“IDC”) published its recommendations on the Offer on July 22, 2026
in the same newspapers where the DPS was published. Based on the review, IDC Members believe that the Offer is fair and reasonable
in line with the SEBI (SAST) Regulations, 2011.

3. The offer is not a competing offer in terms of the Regulation 20 of SEBI (SAST) Regulations, 2011. There was no competing offer to the
Offer and the last date for making such competing offer has expired. The offer is not conditional upon any minimum level of acceptance
in terms of Regulation 19 of SEBI (SAST) Regulations, 2011.

4.  The dispatch of the Letter of Offer to all the Public Shareholders of the Target Company holding Equity Share on the Identified Date i.e.
Wednesday, July 15, 2026 has been completed through Registered post on Monday, July 20, 2026 & Tuesday, July 21, 2026 and E-mail
on Saturday, July 18, 2026. The Identified Date was relevant only for the purpose of determining the Public Shareholders as on such
date to whom the Letter of Offer was to be sent. It is clarified that all the Holders (registered or unregistered) of Equity Shares (except
the Acquirers, PAC and Promoters) are eligible to participate in the Offer any time during the Tendering Period.

5. Please note that a copy of Letter of Offer (including Form of Acceptance cum acknowledgement along with Form SH-4 Securities
Transfer Form) is also available on website of SEBI at (www.sebi.gov.in), BSE at www.bseindia.com, Manager to the offer at
www.ifinservices.in, Target Company at http://www.triomercantile.com/ and Registrar to the offer at www.bigshareonline.com from
which the public shareholders can download/print the same. Further in case of non-receipt/non-availability of the Form of Acceptance
cum acknowledgment, the application can be made on plain paper along with the following details and to be sent to Registrar to the offer:

In case of physical shares: Name, address, distinctive numbers, folio nos. number of shares tendered/withdrawn.

In case of dematerialized shares: Name, address, number of shares tendered/withdrawn, DP name, DP ID, Beneficiary account
no. and a photocopy of delivery instruction in “off market” mode or counterfoil of the delivery instruction in “off market” mode,
duly acknowledged by the DP in favour of the Depository Escrow Account.

The Procedure for tendering Equity Shares in the Offer are as below:
a) In case the shares are held in physical form:

Public Shareholders holding Equity Shares in physical form may participate in the Open Offer through their respective Selling Broker
by providing the relevant information and documents as mentioned in paragraph 8.1.9 (page 32) of the LoF.

b) In case the shares are held in demat form

Public Shareholders who desire to tender their Equity Shares in the electronic / dematerialized form under the Offer would have to do
so through their respective Selling Brokers by giving the details of Equity Shares they intend to tender under the Offer and as per the
procedure specified in paragraph 8.1.16 (page 33) of the LoF.

Public Shareholders can send/deliver the Form of Acceptance cum acknowledgement duly signed along with all the relevant documents
at registered office of the Registrar (Bigshare Services Private Limited) at Office No. S6-2, 6th Floor, Pinnacle Business Park, Next to
Ahura Centre, Mahakali Caves Road, Andheri (East), Mumbai — 400 093, Maharashtra, India, during the working hours on or before the
date of closure of the Tendering period in accordance with the procedure as set out in Letter of Offer. For further details, the Public
Shareholders are requested to refer to Part 8 titled “Procedure for Acceptance and Settlement” on page 32 of the LoF.

6.  Inaccordance with Regulation 16(1) of the SEBI (SAST) Regulations, 2011, the draft Letter of Offer was filed to SEBI on June 05, 2026.
The Final Observations received from SEBI dated Monday, July 13, 2026 bearing reference no 1/16199/2026 in terms of Regulation 16(4)

7. Material updates since the date of the Public Announcement:
There are no material updates in relation to this open offer since the date of Public Announcement

8.  As on the date of the Letter of Offer, to the best of the knowledge and belief of the Acquirers and PAC, there are no statutory or other
approvals required to acquire the Equity Shares by the Acquirers along with the PAC validly tendered pursuant to this Open Offer.
However, in case of any statutory approvals are required or become applicable prior to completion of the Offer, the Offer would be subject
to the receipt of such statutory approvals.

9. Revised Schedule of Activity is as follow:

CIN: L51909MH2002PLC136975

Activity Tentative Schedule Revised Schedule

Day Date Day Date
Date of Public Announcement Tuesday May 26, 2026 [ Tuesday May 26, 2026
Date of publishing of Detailed Public Statement Wednesday | June 3, 2026 Sunday May 31, 2026
Last date of filing Draft Letter of Offer with SEBI Wednesday | June 10, 2026 Friday June 5, 2026
Last date for public announcement for competing offer(s) Wednesday | June 24, 2026 Friday June 19, 2026
Last date for receipt of comments from SEBI on the Draft
Letter of Offer(in the event SEBI has not sought clarifications [ Thursday July 2, 2026 Monday July 13, 2026
or additional information from the Manager)
Identified Date Monday July 6, 2026 | Wednesday July 15, 2026
Date by which Letter of Offer to be dispatched to the Monday July 13, 2026 | Wednesday July 22, 2026
Shareholders
Last date for upward revision of the Offer Price and/or the Friday July 17, 2026 Tuesday July 28, 2026
Offer Size
Last date by which the committee of Independent Directors Thursday | July 16, 2026 Monday July 27, 2026
of the Target Company shall give its recommendations
Advertisement of schedule of activities for Open Offer,
status of statutory and other approvals in newspapers and Friday July 17, 2026 Tuesday July 28, 2026
sending to SEBI, Stock Exchanges and Target Company
at its registered office
Date of Commencement of Tendering Period Monday July 20, 2026 | Wednesday July 29, 2026
(Offer Opening Date) |
Date of Expiration of Tendering Period (Offer Closing Date) Friday July 31, 2026 Tuesday August 11, 2026 ]
Last date of communicating of rejection / acceptance and
payment of consideration for accepted tenders / return of Friday August 14, 2026 | Tuesday August 25, 2026
unaccepted shares
Issue of post offer advertisement Friday August 7, 2026 | Tuesday August 18, 2026
Last date for filing of final report with SEBI Friday August 21, 2026 | Wednesday | September 02, 2026

be read accordingly.

10. Other Information:

(M): +91-9898055647

Z

The changes above in Revised Schedule of Activity, wherever appeared in DPS published on Sunday, May 31, 2026 should

. The Acquirers and PAC accept full responsibility for the information contained in this Pre-Offer Advertisement cum Corrigendum and also
for the fulfillment of their obligations laid down in the SEBI SAST Regulations.

. A copy of this Offer Opening Public Announcement cum Corrigendum shall also be available on the SEBI website at www.sebi.gov.in.
ISSUED BY THE MANAGER TO THE OFFER:

INTERACTIVE FINANCIAL SERVICES LIMITED
Address: 508, Fifth Floor, Priviera, Nehru Nagar, Manekbag, Ahmedabad - 380015, Gujarat, India
Tel No.:+079 49088019

Web Site : www.ifinservices.in

Email : mbd@ifinservices.in

Place: Mumbai
Date: July 22, 2026

Contact Person: Ms. Jaini Jain
SEBI Reg No : INM000012856

FOR AND ON BEHALF OF ACQUIRER and PACs: Kaushik Jagannath Joshi (Acquirer), Amita Kaushik Joshi (PAC 1), Krishna
Kaushik Joshi (PAC 2), Radhika Kaushik Joshi (PAC 3) and M/s. Joshi Kaushikkumar Jagannath HUF (PAC 4)
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iVeluntary Lliguidatien Process Regulations, 2017)

For tha attenticn of the stakeholders of DKS DESICCANTS PRIVATE LIMITED |
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Chakala, Andheri-Kurla Road, Andheri (East), Mumbai-400059.

'POSSESSION NOTICE

(As per Rule 8(2) of Security Interest
(Enforcement) Rules, 2002)

-.'-r_-‘ .
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Alwar Zila Dugdh Utpadak Sahakari Sangh Ltd., Alwar

190 22000-2010 & GMP CERTIFIZD ORGANIZATION

-2 8 [ o T | 2627 19916-24 R 21.07 2028

§-Ffder e

Whereas the undersigned being the Authorized Officer of SBFC Finance Limited under the Securitization, Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 8
of the Security Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay
the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower/Co-borrowers having failed
to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the public in general that the undersigned has taken pos-
session of the property described herein below in exercise of powers conferred on him/ her under Section 13(4) of the said Act read with
Rule 8 of the said rules on the below-mentioned dates. The Borrower/Co-borrowers in particular and the public in general is hereby cau-
tioned not to deal with the property and any dealings with the property will be subject to the charge of SBFC Finance Limited.
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Name and Address of Borrowers Description of Property(ies) & Date of Possession Amount demanded in
& Date of Demand Notice All that the piece & parcel of Property Bearing Entire A Residential Cum| Possession Notice(Rs.)

& Loan Alc No. Commercial Property East Facing Measuring 78.46 sq.mtr.[Rs. 2114193/- (Rupees
1. Neeraj Kumar Sangal (Applicant) |Measurement East 8 Feet 4.5 inch, towards West 17 feet 6 inch,| Twenty-One Lakhs
2. Dipa Sangal (Co-Applicant 1), [towards North 70 feet 6 inch & towards south 71 feet 4.5 inch, Situated| Fourteen Thousand
Having address at: 126, Jawala |at Mandi Jwala Ganj Shamli Pargana & Tehsil & District - Shamli,] One Hundred and
Ganj, Mandi Shamli, Atul Park, |Uttarakhand - 247776. And bounded By: East: Rasta Sadak, West:| Ninety-Three Only) as
Shamli, Uttarakhand - 247776. Abchak Badhu Property of Ashoka Cinema.,North: Property of Arvind| on 15th April 2026,
‘Demand Notice Date: 17th April 2026 | Kumar, South: Jujvi Property of legal heir's of Smt. Anej and Jujvi| plus unapplied inter-

Loan Account No. Property of Vikas Sangal. est from the date of
4021060000316351 (PR01355128). |Date of Symbolic Possession: 18th July, 2026 16th April 2026,

@ TATA CAPITAL HOUSING FINANCE LIMITED

Huidation gn 20007, 2026
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NDA SECURITIES LIMITED
CIN: L74899DL1992PLC050366
Web: www.ndaindia.com;

E-mail Id: legal@ndaindia.com; info@ndaindia.com
R/o: 307, 3" Floor, D- Mall, Netaji Subhash Place, Pitampura,
New Delhi 110034, India
Contact No: 011-46204009

NOTICE
SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALISATION OF PHYSICAL SECURITIES

Shareholders of the Company are hereby informed that pursuant to
SEBI Circular No. SEBI/HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026
dated January 30, 2026, a special window has been opened for a period
of one year from February 05, 2026 to February 04, 2027 to facilitate
transfer requests of physical shares.

Placa

This facility is available for such transfer requests which were submitted
earlier and were rejected/returned/not attended to due to deficiency in
the documents/process/or otherwise.

For any queries or clarification in this regard, shareholders may contact
the Registrar & Transfer Agent (RTA) of the Company, BEETAL Financial
& Computer Services Pvt Ltd, at BEETAL HOUSE, 3rd Floor, 99,
Madangir, Behind LSC, New Delhi-110062, Ph. 011-42959000-09, 011-
29961281-283, 26051061, 26051064, Email: beetalrta@gmail.com.

The aforesaid information is also being made available on the website of
the Company.

For NDA Securities Limited

Sd/-

Shalini Chauhan

Company Secretary & Compliance Officer

Place: New Delhi
Date: 215t July 2026

FORM NO.14
[See Regulation 33(2)]
By Regd. A/D, Dasti failing which by Publication

OFFICE OF THE RECOVERY OFFICER - /1l

DEBTS RECOVERY TRIBUNAL CHANDIGARH(DRT 2)
1st Floor SCO 33-34-35 Sector-17A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS
& BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE
TO THE INCOME TAX ACT, 1961.

RC/23/2025 02-07-2026
PUNJAB NATIONAL BANK
Versus
M/S JAI BHOLE TRANSPORT
To,

(CD1) M/SJAIBHOLE TRANSPORTHAVING ITSREGISTERED OFFICEATHOUSE
NO. 2969 SECTOR 23 THROUGH ITS PROPRIETOR SMT. SARITAYADAYV,
Gurgaon, HARYANA-
SMT. SARITAYADAV W/O SH. ANIL YADAV, PROPRIETOR OF M/S JAI
BHOLE TRANSPORT, R/O HOUSE NO. 62, VILLAGE SARHAUL, SECTOR 17,
Gurgaon ,HARYANA-0
SMT. KRISHNADEVIW/O SH.RAJ PAL,R/OHOUSE NO. 1 (NUMBERDAR
HOUSE), C/O LAKSHYA DAKSHYA PUBLIC SCHOOL, VILLAGE PALRA,
TEHSILAND DISTRICT Gurgaon ,HARYANA-0

This is to notify that as per the Recovery Certificate issued in pursuance of orders passed by
the Presiding Officer, DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) in OA/2043/2021
an amount of Rs 10012227.82 ( Rupees One Crore Twelve Thousands Two Hundred Twenty
Seven And Paise Eighty Two Only) along with pendentellite and future interest @ 10.80 %
Compound Interest Monthly w.e.f. 30/03/2019 till realization and costs of Rs 150000 ( Rupees
One Lakh Fifty Thousands Only) has become due against you (Jointly and severally/
Fully/Limited),
2. You are hereby directed to pay the above sum within 15 days of the receipts of the
notice, failing which the recovery shall be made in accordance with the Recovery of Debts
Due to Banks and Financial Institutions Act, 1993 and Rules there under.
3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or
before the next date of hearing.
4. Youare hereby ordered to appear before the undersigned on 08/09/2026 at 10:30 a.m.
for further proceedings.
5. Inaddition to the sum aforesaid, you will also be liable to pay:
(a) Such interests as is payable for the period commencing immediately after this notice of
the certificate / execution proceedings.
(b) All costs, charges and expenses incurred in respect of the service of this notice and
warrants and other processes and all other proceedings taken for recovering the
amount due.
Given under my hand and the seal of the Tribunal, on this date: 02/07/2026.
ARVIND RAJOTIA

(CD2)

(CD3)

4 Recovery Officer
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

= PIs PAJSONM AGRO INDIA LIMITED
; (FORMERLY PAJEON AGRO INDIA PVT LTD)
CIN : LO1100DLZDZTPLCIBGTA
10, Gih Floor, Pear Omaxe Towgs, Netaji Subhash Place, Plampura Shakurpur 1 Block, MNoth
Wast Dedii, Dala, Dhalhi-110034. o,
Email - csipaganag com, Weabsse | waw pasonagro.com, Conlact | 071133026646
PUBLIC NOTICE OF 5™ANNUALGENERAL MEETING

Medice &= hareby givan that the 5™ AnnusiGeneral Maeting ("AGM’) of Pajson Agro India Limited
'Foemedy Pajzon Agro India Pet Lid) ("Company”) will b2 held on Monday, August 17, 20246 al
E'E.E{I F'{.‘I (F3T] through Video Conferancing ["VE') ( Cdhar Audic Visual Means ["OAVMT) to
tranzact the business as sel out in fhe MoGice of AGM [Molice”)
The AGM widl be corvanad throwgh YCIOAYM in accordance wilh tha Companias Sct. 2013 and
Rufas mada thereunder read with the Ganaral Cinzular issued by the Ministrg of Corporate Affars
1WA Circulars™y and the apl:lical:le circulass issued by Securities and Exchange Board af India
| "SEBI™) from tire {0 lime, collaclivaly refarrad &5 ° Redavant cirGulars
1. Dispatch of Notice and Dissemination on tha Website
In accordence with She MCA and SEEB| Circulars, the Motice of the AGM has bean send on July 21,
2024 through eleciromic mode o those sharehoiders whose emall eddresses are regisiersd with
the CompenyiRegistrar and Share Transfer Apent/Depasitaries.
The Natice s avafable an tha websiies of Tha Company &l waw paganagro.cam, Stock Exchamnge
l.a. BSE Limitad al wew.bsemdid com and & voting wabsite |.a Mabanal Securities Depeeiorny
Limitad (KSDL) . wew evabnpEnadl.com. The sharshaldars may access the Annusl Repart an the
Company websila www, pajsonagra.com,
2, E-Vailng
The Comparn & pleased o offer e-valing facilily to its- Sharehalders 1o cagl Brer voles electianically
The Campany kas angaged National Securiles Degodatney Limited (NS00 wilth respect o rempie
E=walireg ety dusarig Bzl 1o R8s sharehddersimemoers. in raspect al tha businass 1o b ransachsy
al the AGM, Desalle procedure for E-vating and E-Vating & the AGM = provided in the Mabica,
Tha dedats of e-voling are hargin balow
A persan whosa nama is recorded in the registar of members of in the Registar of Beneficial Craners
ol the Company, a5 on the cul-ofl date Le. Augusild. 2026, shak oaly ba antitled to avad tha Racilily
ol woling eithar hawgh famale E-valing of E-ag dufing the Al
Remote E-Vaoting
Tha remote a-voting faclity wil ba vaeilzhle dunng the fofowing vobmp period

Cuf—¢f dzte flor determining mambers elgible for e-voling) 10" August 2026

Remoter e-Voting Start Dated 14" ugust, 2026 (500 AM LS. T

Remoter e-voting End Dated r bt 10" LE%EE-I?E’;D PRLE T

Tr,I-'H .'ullr-:llu-E-'-'r.l[ir-u will bu disabled by Nalional Securiies Dopts ::;r'.-'la_!'%lﬁn'.u [ L] Il‘:;r waling

L E=E

Vahng rights of the Membears shall be in preporban b the equay shares kald by them i the pald-

up amguity share capitel of the Campany as on cul-ofi date e, August 10, EE-EE.

Membars wha have casl their vata Bircugh remode E-voling will be eligile 1o parlicipate in the AGM

and 1halr presence shall be counlsd bor e purpage of Guomam, howdgver sach membges shall nal

be allowesd B0 cast their vose agaln at he A5

Any paraon wha atquires shares of the Company and becomes @ member of the Company afler

dispaich of the Molice nd halds shares & on the cut-off date’is. August 10, 2026, may follow the
racedura far remaole E-yoling as enumsratad in tha MNolice or requesilion e-mal may be senl fo
ational * Securilies Dapasitory Limibed (NSOL)

Cly those shareholdersimembers: altending the AGM and who have not cast tbalr vate an the

Resalution(s} throwgh ramede 2-voling and ara athenwise nol bamred fram daing 5o, shall be sligible

ta voie through E-woling system in tha AGM

3, Mannar of Registration of E-mail Address

Muenbars whi have nol registared (hair a-mail addrets with the Gompany are requesiod to boflow

e procass Delow B reqisher ihalr e-mall adoress

Demat Shareholders

The Borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Place: Shamli/Uttarakhand - 247776, Date: 22-07-2026 Sd/- Authorized Officer, SBFC Finance Limited

SBFC Finance Limitedl Registered Office:- Unit No.103, First Floor,

C&B Square, Sangam Complex, Village
Chakala, Andheri-Kurla Road, Andheri (East), Mumbai-400059.
(As per Rule 8(2) of Security Interest

Poss ESSION NOTICE (Enforcement) Rules, 2002)

Whereas the undersigned being the Authorized Officer of SBFC Finance Limited under the Securitization, Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read with Rule 8
of the Security Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay
the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower/Co-borrowers having failed
to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the public in general that the undersigned has taken pos-
session of the property described herein below in exercise of powers conferred on him/ her under Section 13(4) of the said Act read with
Rule 8 of the said rules on the below-mentioned dates. The Borrower/Co-borrowers in particular and the public in general is hereby cau-
tioned not to deal with the property and any dealings with the property will be subject to the charge of SBFC Finance Limited.

Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
TATA Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013,

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

{As per Appendix IV read with Rule 8{1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorzed Cificer of the TATA Capital Housing
Finance Limited, under the Securitization and Recorsiruction of Financgal Assets and
Enforcement of Security Interest Act, 2002 and In exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules,
2002, issued a demand notices as mentioned below calling upon the Borrowers
to repay the amount mentioned in the notice within 60 days from the date of the
said notice.

The borrower, having failed to repay the amount, nofice is herety given to the borrower,
in particular and the public, in general, that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him
under section 13{4) of the said Act read with rule 8 of the said Rules.

The borrower, in particular, and the public in general, are hereby cautionad not 1o deal
with the: properly and any dealings with the proparty will be subject 1o the charge of the
TATA Capital Housing Finance Limited, for an amount referred to below along
with interest thereon and penal Intarast, charges, costs ete. from dale mentionad
balow.

The borrower's attention is invited o provisions of sub- section (8) of Section 13
of the Act, in respect of lime available, to redeem the secured assels.

Name and Address of Borrowers Description of Property(ies) & Date of Possession | Amount demanded in
& Date of Demand Notice & Loan A/c No. Possession Notice(Rs.)

All that the piece & parcel of property built-up Ground and

1. Subhash Chander {Applicant) First Floor portion without roof rights total measuring 100 Rs.9414419/- (Rupees

2. Bimla Chander (Co-Applicant 1), , . Ninety-Four lacs
3. Anuradha Devi ((Co-Agp))IicantZ)), sq yards, (the said floor), built on property no 2/144, Fourtee):/n Thousand
Add: H No 2/144, Block No 2, Geeta Colony, New |9Block-2, Plot No 144) situated at the abadi of Geeta] Four Hundred and
Delhi 110031 Colony, jheel Kuranja, Delhi 110031. And bounded By:| Nineteen Only) as on
Demand Notice Date: 12th Jan. 2026, Loan  |East: 2/145, West: Road, North: Road, South: Road | 10th Jan 2026, plus
Account No. ME 545996 (PR00415833) & unapplied interest
MEPR00415833 (PR00995495) & 707821 from the date of 11th

(PR00816959) Date of Physical Possession: 20th July, 2026 Jan, 2026,

Laan Nama of Dbfigor() Amauni Paszasgion
Account fLegal Heir{s)/ & Date of Date
o s |temRapeieime)  Cewamabelos | |
TCHHFOTDA0 | Mr. Panka] Kumar Rs. 11,21,949- (Rupees Bleven | 18.07.2026

00100006377 | (Borrower) and Lakh Twenty One Thousand Mine
Mrs. Chandra Kala Hundred Forty Nine Qnly),

(Co-Borrower) outsianding as on 08.04. 2026

The Borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Sd/- Authorized Officer, SBFC Finance Limited

Place: Delhi 110031, Date: 22-07-2026

F >4 GRIHUM HOUSING FINANCE LIMITED

SRIHUM

g e e e

Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited herein after referred as Secured Creditor of the
above Corporate/ Register office under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (hereinafter referred as the "said Act") and in exercise of the powers conferred under Section 13 (12) of the said Act read with Rule 3 of
the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount
mentioned in the notice within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said Act read
with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on this 16th Day of the July Month of the Year 2026.

The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will
be subject to the charge of secured Creditor the amount and interest thereon.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured
assets. Details of Property taken in possession are herein below.

APPENDIX IV (See Rule 8(1))
POSSESSION NOTICE

(For Immovable
Property)

Registered Office:- Registered Office: 6th Floor, B Building, Ganga
Trueno, Lohegaon, Pune, Maharashtra 411014

Description Of Secured Asselsimmovable Properties:- All piece & parcels of
Residential Pict having an area admeasuring 20.26 Sg Mir which is part of Khasra No.
1237, Bihar man Nagla, Tehsil and District Bareilly, Uttar Pradesh with all common
amenities under sale deed. Boundaries: East: Housa of Deewan. West: House of
Beller. Morth: Rasta 8" Faat, South: Hasta 8 Fael

FORM NO. URC-2

Advertisement giving notice about registration
under Part | of Chapter XXI of the Act
[Pursuant to section 374(b) of the Companies
Act, 2013 and rule 4(1) of the Companies
(Authorised to Register) Rules, 2014]

1. Notice is hereby given thatin - pursuance of
sub-section (2) of section 366 of the
Companies Act, 2013, an application is
proposed to be made after fifteen days
hereof but before the expiry of thirty days
hereinafter to the Registrar at Central
Registration Centre (CRC), Ministry of
Corporate Affairs, Indian Institute of
Corporate Affairs (IICA), Plot No. 6, 7, 8,
Sector 5, IMT Manesar, District Gurgaon
(Haryana), Pin  Code-122050 that
“DOSTAN MACHINES LLP (LLPIN:
ACK-1322)”, a LLP may be registered
under Part | of Chapter XXI of the
Companies Act 2013, as a Company limited
by shares.

2. The Principal Objects of the company are
as follows:

a.Manufacturing,  Trading, Selling or
Distribution of Ice Cream and Dairy
Machines and Equipment's and related work
or any other business as shall be agreed to
by the majority of the partners from time to
time.

b. Such other business as the Partners may
from time to time mutually agree and decide
by the majority of the partners from time to
time.

3. A copy of the draft memorandum and
articles of association of the proposed
company may be inspected at the registered
office at Property no. Plot No 181, Udyog
Kendra Extention-1, Greater Noida,
Gautam Buddha Nagar, Uttar Pradesh-
201306.

4. Notice is hereby given that any person
objecting to this application may communi-
cate their objection in writing to the
Registrar at Central Registration Centre
(CRC), Ministry of Corporate Affairs,
Indian Institute of Corporate Affairs
(ICA), Plot No. 6, 7, 8, Sector 5, IMT
Manesar, District Gurgaon (Haryana), Pin
Code-122050. within twenty-one days from
the date of publication of this notice, with a

copy to the LLP atits registered office.

DATE :22-07-2026
PLACE : BAREILLY, UTTAR PRADESH

Si'- AUTHORISED DFFICER,
FOR TATA CAPITAL HOUSING FINANCE LINITED

for and on behalf of
DOSTAN MACHINES LLP

Sr.| Name of Description of Property Date of | Amountin Demand

No.| Borrowers ['AfThat Piece And Parcel of Property Being, House Area Measuring 808| Possession|  statutory Notice (Rs.)
Sq. Yds Yani 675.56 Sq.Mtr Coverd 95 Sq.Mtr In Khasra No 194| taken Date | Demand
Situated In The Village Khaikhera Pargana Kithore Tehsil Mawana Notice Loan No.
District Meerut Uttar Pardesh. This Gift Deed Prowide Mother In Asrfi LAP06052000
W/O Hatam Singh For Registered Dated 28-05-2025 Jild 11340 Page 00005066899
95 To 110 Karmank 12523 Sb Registered Mawana Meerut. Rs.1317145/- (Rupees
U.P.Togetherwith All Movables &Receivables, All Existing Buildings And ;

1 5::$:: Structures Thereon And Buildings And Structures As May Be Sevl:;retgsrll'lrﬁtr;an d

’ .., .. |Erected/Constructed There Upon Any Time From/After The Date Of 16/07/2026 |11/05/2026
Asarfi Hatam | Respectivé Mortgages And All Additions Thereto And All Fixtures And One Hundred Fourty

Furniture's Attached To The Earth Or Permanently Fastened To Five Only) payable as
Anything Attached To The Earth, Both Present And Future And Bounded on 11/05/2026 along
As Under. East-72 Fitt/House Of Bisram West: 72 Fitt/ Road 14 Fitt with interest @ 16.25
Wide North-101 Fitt/ Road 18 Fitt Wide South-101 Fitt/ House Of . .
Jagveer p.a. till the realization.

Note: In any case if there is any difference between the contents of local language publication and English newspaper publication, the
Content, of the English newspaper language published in Financial Express shall be prevail.

Place: Delhi
Dated: 22-07-2026

Sd/- Authorised Officer
Grihum Housing Finance Limited,

H UIII\FAH SMALL FlWEE BANK SECOND FLOOR, GMTT BUILDING

D-7 SECTOR 3 NOIDA UP 201301

DEMAND NOTICEUNDER SECTION 13(2) OF THE SECURITIZATION & RECONSRTUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 THROUGH PAPER PUBLICATION

A notice is hereby given that the following borrower (s) have defautted in the repayment of principal and payment of interest of cradit
facilites obtained by them from the bank and said facilites have lumead Non Performing Assets mentioned against each account. The
nofice undar Section 13(2) of Securitization and Reconstruction of Financial Assefs and Enforcernent of Secunity interest Act 2002 were
ssued to Borrowrls) | Guarantor {s) on thear ist known address by registerad post, However the nolices have bean retumad un-senved
and the Authorsed Officer has reasons to believe thal the borrower(s) { quarantar(s) are avoiding the service of notice, as such they are
hereby informed by way of public nobice about the same,

Date of Date of | Amount as per
Demand Notice]  NPA demand notice

Name of the Branch & Description of the
Borrower | Guarantor Secured Assats

Y77 7Y S - | 22.06.2026 08-06-2026|Rs, 30,21,894/-

1.Viabhav Singhal 5o Praveen @ Praveen Singhal @Pravin | parcel of the residential property bearing House |as on 11-06-2026
Kumar.... Borrower 173 Rajputan Shwal Khas, Siwal, Meerul, | no. 125, 136 Ward No. 12-13 (old), and presently [plus interest and
Uttar Pradesh~ 250501 Also At Viabhav Singhal Slo Praveen | House Mo, 152, 153 ward Mo, 8. having area ofther charges at
{@ Praveen Singhal @ Pravin Kumar House no. 135, 136 Ward admeasuring 65.76 Sg. Mir. Situated at contracted rate
No. 12-13 {oid), And Presently House No. 132, 133 ward No. 8| pMohalla Rajputan. Siwal Khas, Tehsil & Dist. from 12-06-20:%

{Mew), Main Bazar, Near shiv Mandir, Mohalla Rajputan, Sival| peenl, Uttar Pradesh, which is bounded as follows: Boundaries:
Khas, Tehsd & Dist. Meenut, Utiar Pradesh- 230301, 2, Pravin| East - Rasta, West: House of Gauray, North ; Plot of Sandeep &
Kumar @Praveen @ Praveen Singhal Slo Kanti Parsad @ | Sudheer Sharma, South | House of Beer Singh & Bab Thakur, The

Kanti Prasad ....Co-Borrower/Guarantor Ward No. 13, Siwal Property belongs to Viabhav Singhal Slo Praveen @ Praveen
Khass, Meenut, Utlar Pradesh - 250501, 3.Punam SloVirander | Singhalie. No. 1 amongyou.

.Co-BorroweriGuarantor Swal Khas, Meerut Uttar Pradesh -
E‘Eﬂﬁmﬂuusin_g {Ale No. 22202101700001358)

Tha above borrower(s)/guaranton’s) are advised (o pay the amaunt mentionad in notice within 60 days from the date of publication of
this nofice failing which further steps will be taken after the expirty of G0 days of the date of notice as per peovisions of the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 Moreover the borrowenls)’ Guaranions) are
hereby restrained from dealing with any of the above secured assets mentioned above in any manner whatsoever, without our
prior consent. This is withou! prejudice bo any other rights avadable to us under the subject Act and/or any other law in force

Sd/-
1. Varsha Sharma

(Designated Partner)
2. Kapil Sharma
Date : 22.07.2026 (Designated Partner)

Place : Noida
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ARM BRANCH, KARNAL

DEMAND NOTICE [SECTION 13(2)]

TO BORROWER/ GUARANTOR/MORTGAGOR
Ref: ARM BK/6290/ITAS/2026-27/1T1

M/S INDIAN TOOLS AND SPARK Address: PLOT NO. 36, DHARAM KANTA ROAD, MUJESSAR,
FARIDABAD, HARYANA - 121002

SH. JAGMOHAN SHARMA SON OF SH. GYANENDER PRAKASH (Prop), RO HOUSE NO. 1835, BHAGAT
SINGH COLONY, CHAWLACOLONY, BALLABGARH, DISTT FARIDABAD HARYANA.

SH. NEPAL SINGH S/O SH. DIMMAN SINGH (Guarantor) RO E-361, GALI NO. 6, AIR FORCE ROAD,
DABUA COLONY, N.LT., FARIDABAD, HARYANA.

Dear SirfMadam,

Sub: Notice issued under Section 13(2) of the Securitisation & Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002,

*The Demand Notices dated 27.09.2016 and 09.07.2026 stand withdrawn against this notice under
EAHFAEEI Act'ﬂuu: shdnhhshaphdddeabh s rhhddadhanhvhhraadharhr b nahrhandh b nhnhdn sk e R nh e R

The undersigned being the Authorized Officer of Canara Bank, ARM Branch, Karnal(herainafter referred to
as “the secured creditor’). appointed under the Securitization and Reconstruction of Financial Assets and
Enforcemant of Security Interast Act, 2002, (hereinafter referred as the "Act") do hereby issue this notice to
YOou as under:

That Mis INDIAN TOOLS AND SPARK through its Proprietor SH. JAGMOHAN SHARMA S0ON OF SH.
GYANENDER PRAKASH (hereinafter referred to as “the Borrower”) has availed credit facility / facilities stated
in the Schedule A hareunder and has entered into the security agreameant's in favor of the securad creditor.
While availing the said financial assistance, you have expressly undertaken o repay the loan amount's in
accordance with the terms and conditions of the above-mentioned agreamants,

That SH. NEPAL SINGH S/0 SH. DIMMAN SINGH (hereinafter referred to as “the Guarantor”) has guaranteed
the payment on demand of all moneys and discharge all obligations and liabilities owing or incurred to the
secured creditor by the Borrower for credil faciliies up to the limit of Bs 47,00 000.00 (Rupees Forty-Seven
Lakh Only) with interast thereon.

You {The person mentioned in schedule B) are also entered info agreements against the secured assels which
are detailed in Schedule B hereunder.

However, the operation and conduct of the said financial assistance / credit facilties have become imegular, The
books of account maintained by the secured assats shows that the liability of the Borrower towards the secured
creditor as on 30.06,2026 amounts to Rs. 2,12,19,572.43/- (Rupees Two Crore Twelve Lakh Nineteen
Thousand Five Hundred Seventy-Two and Paisa Forty-Three Only), tha details of which logather with future
interest rate are stated in Schedule C hereunder. Itis further stated that the Borrower/Guarantor having failed to
keap up with the lerms of the above said agreament in clearing the dues of the secured craditor within the time
given and have been evasive in settling the dues. The ocperation and conduct of the above said financial
assistance / credil facilityfies having come o a standstill and as a consequance of the default committad in
repayment of principal debtf installment and interest thereon, the secured creditor was constrained to classify
the dabt as Non Performing Asset (NPA) as on 29.06.2016 in accordance with the directives/guidelines relating
to asset classificationissued by the Reserve Bank of India.

The secured craditor through this notice brings to your attention that the Borrower has falled and neglected fo
repay the said dues’ outstanding liabilibes and hence hereby demand you under Section 13(2) of the Act, by
issulng this notice 1o discharge in full the labilities of the Borrower as stated in Schedule C heraunder to the
secured credifor within 60 days from the date of receipt of this notice. Further, it is brought (o your notice that
vou are also llable o pay futura interest as per balow mentionad rate of interast,

1 ST T

savI g /\ Canara Bank ‘
thi1 WEfRTEk (A

Date: 15.07.2026

Account no. Purpose Rate of interest to be charged
8429256000001 opn/occ 12.60%
8429766000009 ! Term Loan 13.40%

Date; 22,07, 2026 Place | Uttar Pradash Authorised Officer Ujjivan Small Finance Bank Lid.

dotel @b Canara Bank <

T T W Tl L

- =i ARM BRANCH KARNAL

POSSESSION NOTICE [SECTION 13(4)] (For Immovable property)

Whereas: The undersigned being the Authorized Officer of the Canara Bank under Securitization And
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act 54 of 2002} {hersinafter
referred ta as “tha Act”) and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security
Interest (Enforcement) Rules 2002, issued a Demand Notice dated 04.05.2026 calling upon the
borrower/guarantor/mortgagor/director/promotor- Borrower’s 1. M/s S HRM. International Private Limited
Address: D 24, Entire Basement, Pamposh Enclave Greater Kailash, Part -1 Mew Delhi, Delhi-1 10048, 2. Mr. Adwait
Ranjan Mishra 5/o Sh Rang Math Mishra (promotor/director) Address: € 27135 Vipul Khand, Gomti Magar, Vic
Lucknow Gop Sub District Bakshi Ka Talab, Lucknow, Uttar Pradesh-226001. 3. Mr. Rang Nath Mishra 5/0 5h Raghawa
Ram Mishra (promotor/ Director) Address: € 2/135 Vipul Khand, Gomtl Magar Lucknow, Uttar Pradesh-226010.
Guarantor's 1. Mr. Adwait Ranjan Mishra 5/0 5h Rang Math Mishra Address: C 21 35Vipul Khand, Gomiti Magar, Vic
Lucknow G.p Sub District Bakshi Ka Talab, Lucknow, Uttar Pradesh-226001. 2. Mr. Rang Nath Mishra 5/0 5h Raghawa
Ram Mishra Address;C 2/135Vipul Khand, Gomti Magar Lucknow, Uttar Pradesh-226010, 3. Mrs.kiran Mishra W/o Mr
Adwait Ranjan Mishra Address: C 271 35 Vipul BKhand, Gomti Magar Lucknow, ittar Pradesh-226001.

4. Mrs.shweta Mishra Wyo 5h Himanshu Ranjan Mishra Address: D-26, Third Floor Pamposh Enclave Greater Kailash
Part-1 Mew Delhl, South Delhi-110048. to repay the amount mentioned in the notice, being Rs. 25,43,03,990.00
{Rs. Twenty-Five Crore Forty-Three Lakh Three Thousand Nine Hundred and Ninety Only) within &0 days from
the date of receipt of the said notice.

The borrower/guarantar/mortgagor/director/ promator having failed to repay the amount, notice is hereby given to
the barrower/guarantor/mortgagor/director/promaotor and the public in general that the undersigned has taken
the possession of the properties described herein below in exercise of power conferred on him/her under Section
13(4) of the said SARFAES! Actread withrule 8&% of the said rules on this 18th day of july of the year 2026.

The barrower/quarantar/mortgagor/director/promator in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to the charge of Canara Bank far an
amount of Rs, 25,43,03,990.00 (Rs. Twenty-Five Crore Forty-Three Lakh Three Thousand Nine Hundred and
Minety Only} togetherwith furtherinterest and incidental expenses and costs.

The borrower's attention is invited to the provisions of Section 13 (8} of the SARFAESI Act, in respect of time available,
to redeem the secured assets,

Property:- 1 EMT of Land and building situated at Entire basement of freehold plot no 24 in Block-0, area measuring
201640 5q yards situated in The Kashmir Co-operative House build Society Lid new known as Pamposh Enclave Greater
Kallash Part-1, Delhi along with proportionate, undivided indivisible, and impartible ownership right into the said plot
of land, with all rights title and interest easements, privileges and appurtenances thereto, with all fittings & fixtures
electricity connections structure standing thereon with all rights in common entrance passage, staircase and other
common facilities and amenities provided therein owned and possessed by 5h. Rang Nath Mishra

together with all costs, charges, expenses and incidental expenses with rezpect o the proceedings underiaken
by the secured craditor inrecovering its duas

Filease take note of the fact that if you fail 1o repay io the secured creditor the aforesaid sum of Rs.
2,12,19,572.43/- (Rupees Two Crore Twelve Lakh Nineteen Thousand Five Hundred Seventy-Two and
Paisa Forty-Three Only), together with further interest and incidental expenses and costs as stated above in
tarms of this notice under Section 13(2) of the Act, the secured creditor will exercise all or any of the rights
detailed under sub-section (4{a) and (b) of Section 13, the extract of which is given here below to convey the
seriousness ofthis issue:

13(4)- In casa the Borrower/Guarantor fails lo discharge lability in full within the penod specified in sub-section
12}, the secured creditor may take recourse o one or more of the following measures o recover his secured
dabt, namely;

(e} Teke possession of the secured assets of the Borrower/Guarantor including the right to transfer by way of
leasa, assignment or sala for realizing the secured asset; .

{by Take over the management of the business of the Bommower including the right to transfer by way of lease,
assignment or sale for realizing the secured asset.

Provided that the right to transfer by way of lease, assignment or sale shall be exercised only where the
substantial part of the business of the Bomrower is held as security forthe debk;

Provided further that where the management of whole of the business or part of the business is severable, tha
secured creditor shall take over the management of such business of the borrower which is relatable to the
security for the debt; and under other applicable provisions of the zaid Act

Your attention is invited to provisions of sub-section (8) of Section 13 of tha Act, in respect of time available, to
redeem the secured assets.

You are also put on nolice thal in terms of section 13(13) the Borrower/Guarantor shall not transfer by way
of sale, lease or otherwise the said secured assets detailed in Schedule B hereunder without obtaining
written consent of the secured creditor. Il is further brought to your notice that any contravention of this
statutory injunction/ restraint. as provided under the said Act, is an offence and if for any reason, the secured
assets are sold or leased out in the ordinary course of business, the sale proceeds ar income raalized shall be
deposited with the secured creditor. In this regard you shall have to render proper accounts of such realization /
income.

This notice of Damand is without prejudice o and shall not be construed as walver of any other rights ar
remedies which the secured creditor may have including further demands for the sums found due and payable
by wien,

Tr'ni?s 15 without prejudice o any other nghis available to the secured creditor under the Act and/or any ofher faw in
force.

Please comply with the demand under this nolice and avoid all unpleasaniness. In casa of non-compliance,
further needful action will be rezorted to, holding you liable for all costs and conseguences.

Thanking you

Yours faithfully,

Description of the Immovable Properties

SCHEDULE -A
[Details of the credit facilityfies availed by the Borrower]
Sr.Mo. | LoanNo Mature of LoanfLimit Date of sanction Amount
1 B429256000001 oDioCC 21.11.2013 35,00,000/-
2 B429766000009 Term Loan 21.11.2013 12.00,000/-
SCHEDULE -B
[Details of security assets3]
Movable Mame of Title Holser
Hypothecation of Stock & Book Debis S INDIAN TOOLS AND SPARKS
Immovable Mame of Title holder

SH. JAGMOHAN SHARMA
SON OF SH. GYANENDER

EMT of Residential Housa Mo, 1835, comprising in Khasra No.
131//(37-8) situated at Durga Medical Store Street, Near Bohra

;r.ll-:rgl;zLE:TSSE&;:“E?E:!SE,;EFI iEEEIr HiBlEd -t e bt o e pch s A ik okt will Property:- 2 EMT of cormmercial space, shop/office no 38,3940 and 41 at first floor, Khasra no 815/816-0, 817-C, Public School, Bhagat Singh Colony, East Chawla Colony, PRAKASH
Physical Sharoholdors = - i K Phoenix Square | situated at\illage Bisrakh Jalalpur, Tehsil, Dadri Gautam Buddha 2099 5q ft belongs to Mrs, Shweta Ballabhgarh, Faridabad. Meassuring 104 5q. Yds
Bk .t 3 et ol sl e, ol b A O L eIt ichea /o imanshRanjan Mt SCHEBULE €
f_'f'gg;ﬂfﬂh:ﬁ;f ;E:'_Illl::‘.?ﬂtr'ir LhEI]"Er”EIUE:ﬁ:wLE:EEEﬂ";?M I?iﬁ;%?ghi__mmmm and| | Property:- 3 EMT of commercial space, shop/office no 21,22,23 and 24 at first floor khasra no 815/816-D,817-C, [Details of liability as on date]
E}.'?agir;aﬁ:rznhﬁﬁjﬁm.‘%FT&EET&?ﬁmkﬁaﬂr‘:erﬂgﬁ"t‘;}ﬁ gﬁ‘fh&gﬂ_:ﬂw’:ﬁm':g}u ?SELIE!IEI}:} Phoenix Square 1 situated at Village Bisrakh Jalalpur, Tehsil, Dadri Gautam Buddha Magar UP-201301 area 3r. Mo, | LoanNo. Mature Of Loan/limit Liability With Interest Rate Of Interest
- F=daizh MO0 o 1 =gk & 5 Wi RIRatie IEY o nader, N - ] : ] E : d
www_evoling@nsdl.com s adimeasuring 2100 5q frbelongs to Mrs. Shweta Mishra W/a Himanshu Ranjan Mishra As On 30.06.2026
B O ison Bgro indls Limed| | Property:- 4 EMT Of commencial space, shap/office no 28,29,32 and 33 at first floor, khasra no 815/816-DA17-C, 1 8429256000001 Odloce 1,89,27,440.51 12.60%
(Fermerly Pajson Agro India Pt '&Efll. Phoenix Sguare 1 situated at Village Bisrakh Jalalpur, Tehsil, Dadri Gautam Buddha Magar UP-201301, area B429T7660000049 Term Loan 22.92.131.92 13.40%
EI‘“E 3 EE:é‘I]i:I"Enlﬁ c Sacretars & ;:F..;,pmg#;gng admeasuring 2000 5q feet belongs to Mrs. Shweta Mishra W/o Himanshu Ranjan Mishra. Total 2.12,19,572.43
aes el Erenapy Seratany Mo o . B34S Date: 18.07.2026 Place: Karnal Authorized Officer, Canara Bank Date : 15.07.2026 Place : Karnal Authorised Officer, Canara Bank
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